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�� �ह� ह�   	�ह���� 	3 %�	� ���� 7�   
	�ह���� ���h4�� 	3 �ह� ह�, 71���� 	3 ह�   2� %���  
ह�� �� %�� ह� -� %���  ह�� �� (,� ���� ह�   
���h4�� ����� �� ��F,� �	 �ह1� /�0� 
	�B���, ���� ह�   ...(������)... 

�� ��F&' ��ह� (��� ���D) : �������� 
��,	! /��� %� �� #���  ��4 +����+B ���� ह1+ 
�ह�� (�ह�� ह)� �� ह %	5 h�7n,7 �� 2, 
���h4�� ��  ��*5� �� �ह� ह���, ह -� ��D. �� �� 
ह� �ह� ह�   ��F,� ���. ह	��� 7<ह 	��� �� �� �ह� 4� 
�� ��7,� ��D, �)B�� -� ��	�� �� ��	� �� �� 
7���*� ह� �ह� ह�   	ह���, ���h4�� �� ��	� �� 
�� %��5 h	7n,7 ह��� ह! 2� �� 2, 	1��; �� �ह� 
����, 2ह ��� ���D 	3 �� �ह1 �(�� ह�   /�� ह�, ह� 	3 
��	) 	3 ���� 250 ��,� %�.*�.+e�. ��*� 7;   
�1 F �	 �ह,� l�,	 +e���� �� %�.*�.+e�. �� 
��� ��� 7�   /�� �1 F ��� �ह,� ह� ��p,� ��  
�j�� 	�*� ��� 	3 �2hH�B ह1% ���	3 25 ,�7 घ�, 
ह� 7+   ��� ���D �4� ��p,� 	3.... 

   THE DEPUTY CHAIRMAN: Just a minute. 

�� ��F&' ��ह� :  	! +� �	�B 	3 /��� ��� 
9�	 ���� ह) ª    

THE DEPUTY CHAIRMAN: Just a 
minute. We are discussing about seizure of 
arms and RDX by the Gujarat police. You 
kindly confine yourself to that. If we go on 
discussing as to what is happening in the 
whole country, it is not possible now. You are 
impinging the rights of other Members. It is 
not my problem. It is the problem of other 
Members whose names are listed after you. 
You better be careful about it. 

�� ��F&' ��ह� :  	! ह �ह �ह� ह)� �� ह �� 
%	5 h	«�,7  ह��� ह! � �� 2, 71���� 	3 ह� �ह� 
�ह1 �(�� ह! 71���� �� ह��� ह1+ ��D ��  �	�	 ��7. 	3 
%�.*�.+e�. �ह1 �( �ह� ह� -� #���  ���: �ह1� 
�	h�3 ���d� ह� �ह� ह�   ���� �*� �	h� #�	3 
���� ����� ��  91�H� ��� �� ��5�:�,� ह�   2ह 
#��� /�H, e. ह�? ��i ����� ��  ��4 ���� 
��,	�, e. �ह� ह� �ह� ह�? /7� ह	��� 91�H� ��� 
#� ���� �� ���� �ह�7� �� ह	 #� �� ����: �ह� 
�� ��3 7� -� ��h�3 �8�� (,� ��37�   %� 
�� 2, ��, 7��*�� ह� �ह� ���; �� �ह� ह�, �����. 
�� ह� �ह� ���� �� �ह� ह�, ��. �� ह� 
%�.*�.+e� �� �ह� ���� �� �ह� ह� �=p� ह	��� 
+�  
 

 

 

 

 

 

 

 

 

 

	1� 	��� ��  ��� �� �	 H3 ��� �� (��B� ��	�� 	3 
�� 7;   �	h� �ह1� 7���� ह�   	�*	, 	! ह (�ह�� 
ह)� ���� ����� �� 91�H� ��� �� ��7 ��� ��+ 
-� c�� �2h4� �� ��+ �� 2ह ��i �����. ��  
91�H� ��� ��  ��4 /��� ����0 c�� �9� ����� c�� 
�	h�3 ���d� � ह��� ���   	! /��� �� #��� 
+����+B ���� ह)�    

�� 0T��� ����K�$ 6+F� (71����) : 
�������� 	ह���, 	! �� #���  ��4 ����� (�ह�� 
ह)�   ह 71���� �� #�1 ह� -� ह �)�� ��D �� 
%���� ��  �,+ 9����� ��� ह�   h	7n,7 2���� 
�� �� ह��� ह�, %�.*�.+e�. �� �� ह��� ह�, ¬�� 
�� �� ह��� ह�   /7� ��	�� �� #�1 ह	 �*��� 
��3 �� ���� ह� 7���� ���h4�� -� 71���� �� 
#�1 �� ह�   	! %���  	�"	 �� 	���� �2��D 	��� 
�� �� /�1��0 ���� ह)� �� ���h4�� -� 71���� �� 
#�1 �� �*��� ��3    

06�K�6�� : �2��D 	��� �� ह�� ��C� ह�, �dह.�� 
�1�� ह�    

RE: DERAILMENTS IN ORISSA 

SHRI SANATAN BISI (Orissa): Madam, 

this is a serious matter regarding derailment in 

Orissa, particularly in the Korba Division of 

Orissa. Within a perod of 35 days, from 13th 

January, 19976 to 27th February, 1997, there 

have been 15 derailments. In the last 

derailment that took place on the 27th, on 

person died and several were injured. In such 

a situation, I demand: (i) Upgradation of track 

structure; (ii) Strengthening of railway tracks; 

(iii) Serious monitoring of track maintenance; 

(iv) More funds for the railway in Orissa. 

THE DEPUTY CHAIRMAN: Mr. Bisi is 

always precise and brief. I congratulate him 

...(Interruptions)... 

If you make your point clearly, you can 

allow many others to speak. If you keep on 

repeating, then the others don't get a chance. 

Thank you. 

RE: FRAUD COMMITTED BY INCOME 

TAX OFFICIALS IN THE REFUNDS OF 

INCOME TAX 

SHRI S. PETER ALPHONSE (Tamil 

Nadu): Madam, I would lik to invite the 

attention of the House as well as the attention 

of the 
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Govemment to the most sensational racket 

that is going on in the Income Tax 

Department. On 1st February, an Income Tax 

Officer in City Circle - 3, one Mr. 

Shankarnarayanan... 

THE DEPUTY CHAIRMAN: Don't take 

names of those people who cannot defend 

themselves ...(Interruptions)... 

SHRI S. PETER ALPHONSE: I am only 

narrating an incident. I am not making any 

allegations. I just want to inform the House 

that an Income Tax officer was murdered in 

broad day light. The investigations point to a 

person who is also an Income Tax officer. He 

was working under him. Thousands of 

murders take place every day and we don't 

discuss them in the House. What came out as 

the motive behind this murder was a 

sensational revelation. A racket has been 

unearthed involving crores of rupees. Usually, 

income tax assesses pay their tax in lumpsum 

to the department as advance tax. After 

settlement of accounts, refunds are made two 

or three years later. In this case, these two 

officers joined together and opened fictitious 

accounts in several banks. They defrauded the 

Income Tax Department of Rs. 20 lakhs. This 

has happened in one single circle alone. This 

money is legally due to innocent citizens. It is 

paid after a gap of two or three years. By this 

time the assesses forget about this money. 

This money is being looted by incme-tax 

officers throughout the country. In one single 

circle, the amount involved was Rs. 20 lakhs. 

This has not stopped with this murder. After 

five days, the wife of another income tax 

officer was murdered. In this case also, the 

investigations point towards another income 

tax officer who is also involved in such 

transactions. I would like to inform the House 

that crores of rupees which belong to innocent 

citizens are being looted by income-tax 

officers. Another thing is that the Income-tax 

Department gives prize money to informers. 

The informer gets 10 per cent, or 15 per cent 

or 20 per cent. They get this money only after 

two years. 

What they do is, before the account is 

closed, the income tax officers call the 

informers. 

They are being threatened that their names 

would be disclosed to the persons concerned. 

So, the informers keep quiet. So, their prize 

money, after four or five years is transferred 

to ficticious accounts and looted by the 

corrupt income tax officers. All these have 

been by records. What I say is the Chennai 

Police have a case of murder. They cannot go 

into the transactions of Income Tax 

Department where crores of money which 

ought to be refloated to the public have been 

looted by the income tax people. My prayer to 

the House and to the Government is to 

appoint a special investigation team to go to 

the area circles, prepare a list of persons who 

are entitled for refund, how much moeny has 

been refunded to the actual persons, who are 

entitled for refund an also how many persons 

have been awarded the prize money as 

percentage from the black money. Thank you, 

Madam. 

SHRI N. THALAVAI SUNDARAM 

(Tamil Nadu): Madam, I associate myself 

with my learned friend. Our learned friend 

spoke about the law and order problem in 

Tamil Nadu. My learned friend clearly said 

that everyday there is a murder in Tamil Nadu 

and that the law and order problem is in a 

very critical position. Thank You. 

RE: FUNDS CRUNCH FOR GODAVARI 

PROJECT 

SHRIMATI JAYAPRADA NAHATA 

(Andhra Pradesh): Madam, Deputy Chairman, 

we are all well aware of the pollution problem 

in the country. The river Godavari passing 

through Andhra Pradesh has become very 

polluted and has become a health hazard to 

the people. It requires immediate cleaning to 

be undertaken as in the case of River Ganga. I 

shall like to talk on the problem facing the 

Godavari project. The Rs. 34.19 crore Central 

Project proposed to protect the river Godavari 

from industrial effluents has proved to be a 

pipe-dream. The Statement Government's 

poor financial position is coming in the way 

of the project's execution. The Central 

Govemment had envisaged the project in 

November 1995 to save major rivers from 

pollution under national rivers action plan. 

The project has to be executed with 50 per 

cent funds from Centre and the remaining 

from the respective State Government. The 

save Godavari project as per 


